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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 406/2021

This the 24" day of February, 2021
(Through Video Conferencing)

Hon’ble Mr. A. K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Vinod Kumar Mehra

S/o Shri Bal Krishan

Aged about 55 years

Last Employed as: Casual Staff Artist (Group C)

With Doordarshan Kendra, Delhi

R/o U-52, Second Floor, West Patel Nagar,

New Delhi-110008. ... Applicant

(through Advocate Shri Prakhar Bhathagar)

Versus

1. Union of India through
Through its Secretary,
Ministry of Information & Broadcasting,
Shastri Bhawan,
Email : secy.inb@nic.in

2. The Chief Executive Officer,
Prasar Bharti (Broadcasting Corporation,
Doordarshan Bhawan,
New Delhi
Email: ceo@prasarbharati.gov.in

3. The Director General,
Directorate General: Doordarshan
Prasar Bharti (Broadcasting Corporation of India),
Doordarshan Bhawan
New Delhi
Email : dgair@air.org.in

4. The Director,
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Doordarshan Kendra,
Copernicus Marg, New Delhi. ... Respondents

(through Advocate Shri S.N. Verma for R-1 and Ms. Vertika
Sharma for R-2 to 4)

ORDER (Oral)

Hon’ble Mr. R. N. Singh, Member (J):

The present application is fled under Section 19 of the
Administrative Tribunals Act, 1985 against the inaction of the
respondents in regularising the services of the applicant
under the relevant Schemes of 1992 and 1994.

2. In the present Original Application, the applicant s
also aggrieved by Order dated 24.12.2019 (Annexure A-1)
vide which the applicant’s claim for regularisation has been
kept in abeyance for want of information regarding
pendency of manpower audit.

3. Learned counsel for the applicant submits that the
applicant has subsequently made representation dated
13.10.2020 (Annexure A-12 colly).

4, Shri S.N. Verma, learned counsel, who appears for
respondent no.1, submits that respondent no.1 is merely a
proforma party. Ms. Vertika Sharma, learned counsel, who
appears for respondent nos.2 to 4, on instructions, submits

that respondents no.2 1o 4 may be accorded three months’
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time in order to enable the respondents to consider the
aforesaid  representation (Annexure A-12 colly) of the

applicant and to dispose of the same by passing an

appropriate order.

6. In view of the aforesaid, without going into the merits of
the claim of the applicant, the present OA is disposed of with
direction to respondents 2 to 4 to consider the applicant’s
aforesaid representation (Annexure A-12 colly) and to
dispose of the same by passing a reasoned and speaking
order as expeditiously as possible and in any case within three
months of receipt of a copy of this order.

7. OA s disposed of in the aforesaid terms. No costs.

(R.N. Singh) (A. K. Bishnoi)
Member (J) Member (A)

dkm/sarita/uma
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